FOR THE ATTENTION OF THE CREDITORS OF M/s. BEE K BEE PRINTS PRIVATE LIMITED

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1.

Name of the corporate debtor

M/s. BEE K BEE PRINTS PRIVATE
LIMITED

Date of incorporation of corporate debtor

21/05/1993

Authority under which corporate debtor is
incorporated / registered

ROC Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74994DL1993PTC053687

Address of the registered office and principal
office (if any) of the corporate debtor

REGISTERED OFFICE: C-2 EAST
OF KAILASH, NEW DELHI-110065.

PRINCIPAL OFFICE:

KHESRA NO 55, KILA NO 22/2,
NEAR MOHLA  CHAPROLA
ROAD, VILLAGE MOHLA TEHSIL
BALLABGARH, SIKRI,
INDUSTRIAL AREA,
FARIDABAD, HARYANA- 121004.

Insolvency commencement date in respect of
corporate debtor

15/04/2024 (Copy of order received on
18/04/2024)

Estimated date of closure of insolvency
resolution process

12/10/2024

of the
interim

Name and registration number
insolvency professional acting as
resolution professional

Akhil Ahuja
IBBI/IPA-001/IP-P-02072/2020-
2021/13213

Address and e-mail of the interim resolution
professional, as registered with the Board

B-29, LGF, LAJPAT NAGAR III,
NEW DELHI- 110024
caakhilahuja@gmail.com

10.

Address and e-mail to be wused for
correspondence with the interim resolution
professional

B-29, LGF, LAJPAT NAGAR III,
NEW DELHI- 110024
cirp.bkb@gmail.com

11.

Last date for submission of claims

02/05/2024

12.

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the interim resolution professional

NA

13.

Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

NA

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of M/s. BEE K BEE PRINTS
PRIVATE LIMITED on 15/04/2024.




The creditors of M/s. BEE K BEE PRINTS PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 02/05/2024 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
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Akhil Ahuja,

Interim Resolution Professional,

BEE K BEE PRINTS PRIVATE LIMITED
IBBI/IPA-001/IP-P-02072/2020-2021/13213

Authorization for Assignment is valid upto 13.09.2024
Address: B-29, LGF, Lajpat Nagar —III, New Delhi- 110024

Place: New Delhi
Date: 20.04.2024



SATURDAY, APRIL 20, 2024

in the above noted application, you are
required to file reply in paper book form in
two sets along with documents and

Corporate Affairs

Northern Region
In the matter of the Companies Act, 2013,
section 14 of Companies Act, 2013 and rule 41
of the Companies (Incorporation) Rules, 2014

AND
In the matter of Premier Vaults Limited having
its registered office at E-54 Greater Kailash-1,
New Delhi, Delhi-110048
...... Applicant

Notice is hereby given to the general public that
the company intending to make an application to
the Central Government under section 14 of the

el on 16th Aprll, 2024 fa enable the company
o changs its registered office from “Matlon
Caplial Terrtory of Dethi" to “State Of Utiar

MCR EXPORTS PRIVATE LIMITED

“FORM NO INC-267

[Pursuant te rule 3 the EWEHI‘IIEE
{Incorporation) Rules, 2014
Advertlsement to be published in the
newspaper for chamge of registered office
of the company from one sfate to another

BEFORE THE CENTRAL GOVERNMENT
THROUGH THE REGICMAL DIRECTOR,
HORTHERN REGIOM
In ihe matier of sub-section (4] of Section 13
of Companies Ack 20035 and clause () ol
sub-rule (5) of ruke 30 of tbe Companies
[Incoeporation) Rules, 3014
AND

In tha matter of

SERVING CUSTOMERS WITH A SMILE

| (D 2} Manju j Homes India Ltd. Through its's Director Shri Akshay jain, C-294 Vivek

i This i to notify that a sum of Rs. 36,07,270/- (Rupees Thirty six Lac. Seven Thousand,
| Two Hundred seventy only) fogether pendentzlits and fiture interest 9,005 per annum
| from the date of filing of the Original Application i.e. 10.12. 2013 with cost till its reafization
| has become dwe from you as per the cerificate bearing no. 1702021 LKO dated
| 06.09.2021 in 0.A. No. 1880/2018 passed againstyou by DRT, Lucknow.

]' 1. You are hereby directed to pay the above sum within 15 days of the notics, fading which
| the recovery shall be made in accordance with the Recovery of Debts Due to Bank and
| Financial Institutions Act. 1393

| 2. You are hereby ordared fo declare an Affidavil the particulars of yours assets an or
| before 22.06 2024

| 3. You are hereby ordered to appear before the undersigned on 22.05.24 at 11:00 AM.

4, In addifion tothe sum aforessid vou will also be liable bo pay:

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Kumar, C-211 Biock-C Phi-A INA Colony
Zarojini Magar Mew Dielhi -23 Also at: Posh
Saloaon & 5PA 47 B2 Comer Mkl Malviya

appearance in the Tribural on 28008.2024 af

Conferencing or Physical and for that
puUFposE-
(i) All the AdvocelasiLitigants shall downlbaad the
*ClacoWebex" appication | software,
i) "Meeting 10" and Password for the date of
hEﬂ’lI’ﬂﬁl qua cases o be taken by Honbe
Prasiding CificenRegistrar shall ba desplayad in
the daly causa list ilsalf at DRT Oficial Partal ie.
drt.gowiin,
{iii} Im any exipenocy Qua thet the Advocales)
Litigants can conlact the concemad offcal al Ph,
Mo, TIT484TH,
Givgn under my hand and sed of the Tribunal this
the 03rd day of April, 2023,

by order of the tribunal

2014
fnd
In the matlter of JMT AUTO Limited

2024 to enabla the Company to changa
from Mational

final notice.

Any person whose interest is Hkely to be
affacted by the proposed changa ol ha
registered office of the Company may
deliver either on the MCA-21 portal
{werw. mca.gov.in) by flling Investor
complaint form of cause 1o be
dediversd or send By registered post ol
hisfhar objactions supported by an
affidavit stating the nature of hisfher
interest and grounds of opposition o the
Ragicnal Dhrector, B-2 Wing, 2nd floor,
Pi. Deandayal Antyodaya Bhawan,
2nd floor, CGO Complex, Minisiry of

f)  The Cut-off date for remote E-Voting is Friday, 12th April, 2024

FORM NO. 5 “F?Eﬁﬂe E’: _EI gﬂf‘”gﬁﬂ”ﬁﬁ" u?;fi NORTHERN RAILWAY Before Debts Recovery Tribunal-ll, Delhi JMT AUTO LIMITED PET
BEFORE THE - ; J . ' i T dth Floor, Jeevan Tara Building, CIN:L422T4DLA99TPLC2T0935
I sl Dingchor, Marthem Riegion, e Dedh - ; : -
DEBTS RECOVERY TRIBUNAL i bl b S Invitation of Tenders through E-Procurement system Parliament Straet, New Dethi-110001 | |Regd. Office: 35/2, Street No. 6, Friends PEARL —
§0D/1, UNIVERSITY ROAD NEAR | |13(4) of the comparies act, 2073 and rule 30/6)| | Principal Chief Materials Manager, Northern Railway, New Delhi-110001, for and | [t g m b p =g ™ol | Colony, Industrial Area, Shahdars, m. Polymers Limited BOTTLES
fa) of he companies (incorparation) riles. 2014) | on behalf of the President of India, invites e-tenders through e-procurement East Delnl, Delhi-110085 CIN No. L25209DL1971PLC005535
HANUMAN SETUMANDIR, LUCKNOW i Recovery of Debts Due to Bank and ral ] : .
SUM Mﬂﬂs Fﬂﬂ FILING ﬂF REFL'.rl 'E I The r.'lg.ﬂer o S?Elﬁmfﬂf supply of the following tems:- FI“H“‘EIHI EHEHIU‘HEHS A:I 1553 I'Ead wlth Email @ tﬂﬂfgjﬂﬁg?lgﬂfﬂ - Regd Office : A'97/2, Okhla Industrial Area, Phase ”, New Delhi - 110020, INDIA
L e Ly L] AN | ' i
APPEARANCE BY PUBLICATION | |NCR EXPORTS PRIVATE LIMITED | | 5. |Tender No.| Brief Description Qty. | Closing | [Rule 12 & 13 of the Debts Recovery ik gelin b o Tel.No: +91-11-47385300, Fax : +91-11-47480746,
0.A No. 722 OF 023 CIM : US1903DL2005PTCA3326T (] Date Tribunal (Procedure Rules) 1983 in the Earm Mo. INC-26 Email: pearl@pearlpet.net, Website: www.pearlpet. net
T having it= ragesterad office at - H. MO 134, 03d ; : T Notina nf Dot
DATE. 05/10/23 | |Fiacr Gnafoor Nagar, Jsmia Nagar, New Demi-| | 01| 16233634C| TAPERED ROLLER BEARING 153 SET |14-05-24 | Lratteraf Pursuant to Rule 30 of Companies ~ Notice of Postal Ballot/ E-Voting | -
PUNJAE MATIONAL BANK 110025, India. TA No. 751/2022 Dt. 03-04-2023 (Incarporation) Rules 2014) 1. Members are hereby informed-purstuantto-Sectiom110-and other applicable provisions, i
VERSUS .. ApplicantPetitioner 02| 16240382 | PARKING BRAKE CYLIMDER 230 NOS [16-05-24 INDIAN BANK Bafore the Central Government any, of the Companies Act, 2013 (the "Act"), and the Companies (Management and
ica | | given b ral Pubé i Regi | Director North inistrati " " i i
SH. AJAY KUMAR NAGAR & ANR. Matica iz hareby given ta tha General F_'Jl:-r_-: that| | asloaza5128 | PROCUREMENT OF BPAC 62 SET |34-05-24 Nt Applicant '!'EIFII:“'::M'| g:ﬁch l::lnellhlﬂm Adm|n|str§t|on) Rules, 2014 ("Rules") rgad together with the General Circular Nos. 14/2020
2. Sh. Harvir Singh {guarantor) Sio Sh Ihe: company propases lo make application o g ' dated April 8, 2020; 17/2020 dated April 13, 2020; 22/2020 dated June 15, 2020; 33/202(
Vear Sinah. AL H. No 104, Betall Post| | ceniral qovernment uicar secion 13 of fe| - { NOTE -1, Vendors may visit the IREPS website i.e. www.ireps.gov.in| [E[M¥[8] | | MRS, NEHA SHARMA & ORS. | [in the matter of sub-section {4) of dated September 28, 2020; 39/2020 dated December 31, 2020; 10/2021 dated June 23
gh, Al H, No.104, Beta-ll, Post [ |companies act, 2013 sesking confirmation o To Respondent| |Section 13 of the Companies Act, 2013, . ) .

Kasna Greatar Moida. GB. Nagar. UP- | lalteration of the mamerandum of assosiabion of for details. 2. Mo Manual offer will be entertained. - ' A taub-rula (5) of Rule 30 2021; 20/2021 dated December 8, 2021; 03/2022 dated May 5, 2022; 11/2022 dated Decembe
: 5E- NAgAL KB Hie company in tems of e special fesolutian ; ' Defendant st b ko LA o 28,2022 and 9/2023 dated September 25, 2023 issued by the Ministry of Corporate Affairs
s B;;eﬂ;;a*' ap1 ‘ge'ﬂ:-ct'ra :ﬁF1ll1ﬂ’:r'.Et;'FErF= Mesting EAIERE SRR SRS RNy KA LR S Ll ot (&l D1. Mrs. Neha Sharma Wio Mr. Prashant| |2f th® Companies (Incarporation) Rules, ' g ’ ¢ i P )

("MCA Circulars"), Secretarial Standard on General Meetings, SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 ("Listing Regulations") (including any
statutory modification or re-enactment thereof for the time being in force, and as amended

Fedincts Mg S Pradesh" FORM MO, 1 Niow Duathl having its Registered Office at 35/2, from time to time) and other applicable laws, rules and regulations, Company has completed
aifdavits {if any) personally or through YOUr | {,, ooy whnsa interast is likely to be affecad DEBTS RECOVERY TRIBUNAL, LUCKNOW reagar e Lt _| |Street Mo-6, Friends Colony, Industrial the dispatch of Postal Ballot Notice (The "Notice") and are requested to note the following:
duty authonzed agentor legal pracifionerin | Iy the propased change of the registared office (Area of Jurisdiction; Part of Uttar Pradesh) 02, Mr. Prashant Kumar 5/o Late 5h Anl| 1Area Shahdara, Eﬂ51 ':"3‘"" ”qu a) The Notice has been sent for seeking approval of the Shareholders of the Company by
this iribunal, afler serving copy of the same | |of the company may deliver sither on the mca21 : ; : ' : Kumar C-211 Block-C. INA Colony Mew Dalhi --Petitioner te E-Voting for th intment of Mrs. A Hald Non-Executi
: e iAok At s Bcadean Bl BOO/1 University Road, Near Hanuman Setu Mandir, Lucknow-226007 - 29 Alse at: Alroart Authority of Indla Gm remote £-Voling for Ine appointment of Mrs. Anupama Halder as Non-txeculive
on the applicant or his counseliduly | [P . e .gav.in] by filing irve o pompsiot Bk i AT Also at: Arp tharily of Indi Motice is heraby given t-:l lhe General Independent Director of the Company.
authorized agent after publication of the rﬂ"’_“'ilfr'i:a_ll-s‘? i be delivered ETEIE“':' UITEElr‘E-'EfE'j | 170 office E & M Workshop Near Delhi Flying Club | |Public that the Company proposes to b The C H inted National Securities Depositories Limited ("NSDL) f
summons and thereafter 1o appear before | |oiing b i ot par it 1 2o 20 50¢|  | NOTICE UNDER Rule 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT 1861 | | Safdarganj New Delhi-03 make application to the Regional ) The G s o e com). (NSDLY) fo
the Tribunal on 2214124 at 10:30 AM, failing | [of spesition 1o the Regianal Diractor: al the Read WITH SECTION 29 OF RDDE & F1ACT, 1333 Whereas tha abave named applicantis) has /| |Director Central Government under providing remote E-Voting services (web link: www.evoting.nsd.com).
which the application shall ba heard anﬂ Address The Regianal Diestor, Northern Regon PUNJAB NATIONAL BANK /S SHRI MANGAT RAM & ORS. have Instiluted a case for recovery of Rs.| [section 13 of the Companies Act, 2013 (Cj; me date ?fgS\I;)atFCh OLletlce is Friday, 1;”:1 Ag"'s ;:tlh“A 1 2024
po 4 B-2 wing, 2nd Floar, PL Deendaval Artyadaya) | — 22,70, 310 [Rupee Twenly Two Lakh Seventy | |seeking confirmation of alterafion of € remote E-voting shall commence on Saturday, pril,
decided in your absence. Ijliawan?lﬁﬂlf‘. Complex, New Db 110003 within| | 10 ; . _ _ Thousand Three Hundred Ten Only) against| [the Memaorandum of Association of the e) The remote E-Voting shall end on Sunday, 19th May, 2024, upon end of the voting
REGISTRAR | (fcurteen days from the date of publicaticn of this| | (JD 1) Shri Mangat Ram s/o Shri Om Prakash, Rio House No 531 Shibhanpura Nagar | | you and where as @ has been shown i the| |Company in terms of the special period, the Remote E-Voting facility will be blocked by NSDL. A person who is not 3
ODEBTS RECOVERY TRIBUMAL notice """::Ih ammp','_ﬂlf_.lehajappluanl ':":frr'ﬂ:j"ﬁt'.:all "'5: 'l ngaﬂ'l ;hﬁzlﬁbﬂl.j Uitar Pradesh. Second Address JHS Katkel, Terhi Garwal, :'-"'al"*fa'?!'“_q.fr;T'ErJ_"'t:'“nﬁl.lhT:'I Imntjl_ll?ﬁqmp i resolution passed at the Extra ordinary member of the Company as on cut-off date shall treat this e-mail for information purpose
LUCKNO | (%9 oFcs b s parort .| Ut Usakrand-257206 eyt o rs 0%e|oneral masting hed on 12th Warch | oy

~ 5d-| | Vihar, Delhi 2nd Address: C-10 Ramprastha Ghaziabad. 10.30.4.M, s Registorad Office: frdm g) A person whose name is appearing in the Register of Members or in the Register o
_ s Kafash Kumar Shatma | | (j0F) Mis Idea Builders Pvt. Lid., Corporate Address: D-248, Street No. 10 Lawni | | Take notice that in default of your appearance on E:p':ﬂé: E"': ary o Beint i otale.of Beneficial Owners maintained by the depositories as on the cut-off date shall be entitled
FORM NOU. INC-20R Efel.lf.; EE.F,. ek DIN L,ﬁﬁ'élﬂr | Nagar Delhi, 2nd Address siie office Red Apple Residency Khasra No 998 Raj Nagar | | M day belore the menboned, e case will be F'ﬁt N nﬁa : Blished to cast their votes through remote E-Voting.
Before the Regional Director, Ministry of — | Extension, Ghaziabad. Pyt .Ltd, BRI chlirTirind i yHUr b rics; il At o nnl h)  The Board of Directors has appointed Ms. Rashmi Sahni, Practicing Company Secreta
| ! All the matters will be taken up through Video | |28th March, 2024, This is second and bp ’ 9 pany &

(Membership No. ACS: 25681; CP No: 10493), to act as the Scrutinizer for conducting
the Postal Ballot / remote e- voting process in a fair and transparent manner.
i) Notice is also available on the Company's website at https://pearlpet.com/pages/about
us-1#investor and on the website of the Stock Exchanges i.e. BSE Limited ("BSE")
National Stock Exchange of India Limited ("NSE") and on the website of Nationa
Securities Depository Limited ("NSDL") at www.evoting.nsdl.com.
j)  Forany grievance and for the documentsTefating 1o Remote E-Voting Shareholder(s)
Beneficial Owner(s) may contact us at the registered office of the Company.
In case of any queries, you may refer the Frequently Asked Questions (FAQs) fo
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on toll free no.: 022 - 48867000 and 022
249970000or send a request to Amit Vishal, Assistant Vice president, NSDL a
evoting@nsdl.co.in

Companies Act, 2013 read with aforesaid rules| | GLOBAL INFOLOM PRIVATE LIMITED | | potqi of Cost: : :

dP desi f ding int ivat  (CIN - U701 DL1S9TPTCOSE4S1) Ve ; Section Officer, DRTH|, DELHI| |Corporate  Affairs, New Dealhi-110003, ) “TheTesurs of Postal Ballot along with the Scrutinizer Report will be declared on o
and is desirous of converting Into a private| |haying its ragistered office at E-10 FIF Jawahar| | Application Fee Rs. 39,000/ within fourteen days from the date of ; -
imi i f the special ; 4 Pt i | z : ’ " J before Tuesday, May 21, 2024.The said results shall be communicated to the BSE
limited company In terms o p Park, Laxm BOar, Egst Dethi, Dedhi-110052 India, | Advocaie Fee Mil publication of this nolice with a COfry i . L
resolution passed at the Extra-Ordinary General ..Petitianer| | | : . : 3 at www.bseindia.com and NSE at www.nseindia.com where the shares of the

P y i { | Publication Charges Mil the applicant company at its registered ,
Meeting held on 10" April, 2024 to enable the| |Mudict is harety given lo the General Public thal) | q R A T A e AT Bl Company are [isted. The results shallalso be placed on the website of the Company
company to give effect for such conversion. E: E::Lrla" -:E;I'u::-e“serﬁ- .ﬁdﬂfﬁjﬁ:}"ﬁﬂ",ﬁ{w’ﬂ | Mise, Charges H" Registered Office: 35/2 Streat No6 at https://pearlpet.com/pages/about-us-1#investor and on the website of NSDL a
) et by | Clerical Charges Mil ' : WWW.evoting.nsal.com.

Any person whose interestis likely to be affected| |Comaanias &ct, 2013 seeking confirmation of
by the proposed change/status of the company
may deliver or cause to be delivered or send by
registered post of his objections supported by an
affidavit stating the nature of his interest and
grounds of opposition to the concerned
Regional Director, Ministry of Corporate Affairs,
B-2 Wing, 2" Floor, Pt. Deen Dayal Antodaya
Bhawan, CGO Complex, Lodhi Road, New
Delhi-110003, within fourteen days from the date
of publication of this notice with a copy to the
applicant company at its registered office at the

Friends Colony, Industrial Area,
Shahdara, Easl Delhi-110 095,

By Order of the Board of Direclars

For Jmt Auto Limited

Sid-Mona K Bahadur

Company Secretary

(Acs 27452)| | 3.

| Given Under my hand and Seal on this 05.04,24 2. The'Notice has beensent by email to the Shareholders whose email addresses are registered
with the Company/Depository Participants(s). The aforesaid documents are also available
on the Company's website at https://pearlpet.com/pages/about-us-1#investor and on the
website of the Stock Exchangesi.e. BSE Limited ("BSE"), National Stock Exchange of Indig
Limited ("NSE").

In accordance with the MCA Circulars physical copy of Notice with Postal Ballot forms wil
not be sent to the Shareholders for this Postal Ballot.

Shareholders will have an opportunity to cast vote(s) on the business set forth in the Notice
through remote E-Voting. The manner in which Shareholders holding Shares in Dematerialized
form/ Physical mode and for shareholders who have not registered their e-mail address is
provided in the Notice of the Postal Ballot.

afergtion of the Mamorandum of Assaciation of
the Company in terms of the Spacial Resolulion
passad at the Extra-Ordinary Ganeral Mesting
Feld an Masch 20, 2024 1o enable the CGompany
ko I:hdnlge ils Registared oflice rom the “Natianal
Capital Terrilory of Delhi® to “Stats of Uitar
Pradesh’
Any person whosa interast is likaly fo be affected
lhit praposed change of i ragestensd alfica
the Company may delivar aither on the MCA-
21 portal (www.mea.gov.in) by filing investor
complaint form or calse B be delivared or send
by registered past af his/her objections supparted
by i affid it 52 abing the nature of hsMer ineres!

Recovery Officer-ll.
Debts Recovery Tribunal, Lucknow

BOLIC POSSESSION NOTICE

Branch Office: ICICI Bank Ltd, 3rd Floor, Plot Mo- 23, Mew Rohtak Road,
Karol Bagh, Delhi- 110005

Craie: 19042024
Flace: Mew Dulhi

W 4.
ISt Care IS taken prior 1o

acceptance of advertising

ﬂlﬂfﬂl Bank |

Whereas
The undersigned being the Authorized Officer of ICIC| Bank Limited under the Securitisation, Reconstruction

address mentioned below: and grounds of |:|F|F||:|5|[||:|n to the Regional of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred . ) ) 5. Members who have not registered their email address are requested to register the same by
e Shars Faal P y - i Litisn ible to veri \ , ,
For and on behalf of Premier Vaults Limited| |Birector, Northem Region, B-2, Wing, 2 Flcor,| | under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand copy, itis not possible to verify sending a signed request to Registrar and Transfer Agent of the Company (RTA), MAS

Paryavaran Bhawan, LGO Complex, New Dalbi- | notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from its contents. The Indian

Sdl-| 110003, within faurleen days from the date of . . o Services Limited at investor@masserv.com.
Date: 19.04.2024 Rajat Pahwa| |publication of his nolice with a copy lo the the date of receipt of the said notice. o : 32, Express (P) Limited cannot 6. Members are requestedto carefully read all the important notes set out in the Notice and the
PIacé' Néw Delhi Director| |EPP4cant company a1 its registered office at the As the bomower failed to repay the amount, notice 1s hereby given to the bomower and the public in general be held responsible for such manner of casting vote through Remote E-Voting.

fl:I||:I'|'|IIl'lii-:|l:|"EEE "E-10 FiF Jawahar Park, Laxmi

DIN: 00497640 that the undersigned has taken Symbolic possession of the property described herein balow in axercise of For Pearl Polymers Limited
Registered Office: E-54 Greater Kailash-1, ey I!;EI:m; ;ﬂiihal 5 of powers conferred on him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the gggzn;ﬁhggégr;ngrgssjtg Y Sd/-
New Delhi, Delhi-110048 Global Infocom Private Limited balow-meantioned dates. The barrower in particular and the public in general is hereby cautionad not to deal g i ) ) Place: New Delhi Aman Thakran
Vikram A E‘-df-l with the property and any dealings with the property will be subject to the charge of ICICI Bank Limited. transactions with companies, Date: 19th April, 2024 Company Secretary
IEram Agrawa 12t H i
Date : 20.04,2024 ||Jir¢:tnr£ |5r. Name of the Borrower/ Description of Property/ ﬁﬂtﬁ “5 E‘*m"“? Name aSSOC_'a_t'OhS_ or individuals
Place : Delhi _DIN ; 0728476: No ! Loan Account Number Date of Symbolic Possession e & of . advertisinginits newspapers
Notice {Rs.) ik or Publications. We therefore o e
Y FG SMFG INDIA CREDIT COMPANY LIMITED 1. |Pramod Kun:jar Hﬂuﬁ? Mo .'_3-B.E_'JF’.'1-1-I1, Parl Of Khasra Hu._1d.'1, E;eﬁcﬂznag;r Eh_,:tgr:aa;] ) recommend that readers ClaSSIfleds
et (formerly Fullerton India Credit Company Limited) Sharma’ Amit Sharma/ | Wakai Punjabi Bagh, Mauza Nagla Boodhi, | Ikohaba make necessary inquiries
Corpoegte Ofice: 10th Finor Ofice N, 10,102 & 106, 2 Worth Avesue, Maker Masly, LEZSIN0004322668 Hariparwat Wrd, Dayal Bagh Agra, Uttar PRE. before sending any monies
Bandra Kuda Complex, Bandra (Ep. Mumbai - 400051 Pradesh- 282005/ April 18, 2024 1'3.32-[:'3"1."' w

or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-fuction Sale Notice of 15 days for Sale of Immovable Asset(s) under the Securitisation

and Reconsiruction of Financial Assets and Enforcement of Secunty Interest Act, 2002
read with proviso to rule B and 9 of the Security Interest (Enforcement) Rules, 2002

Motice is hereby given fo the pubdic in general and in particular to the Borrower(s) and
Guarantor(s) that the befow described immaovable properties mosigaged/charged fo the
Secured Creditor, the physical possession of which has baen taken by the Authorised
Officar of SMFG India Credit Co. Ltd. (Formerly Fullerton India Gredit Co. Lid. )/ Secured
Creditor, will be sold on “As is where is”, “As iz what i3", and "Whatever there iz" on
10/05/2024 at 11:00 am to 01:00 pm (with unlimited extansions of 5> minuta each), for

The above-mentioned borrowers(s ) guarantors(s) are hereby given a 30 day nolice to repay the amount, else
the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Motice, as per
the provisions under the Rules B and 9 of Security Interast (Enforcement) Rules 2002.

Date: April 20, 2024
\JPlace: Agra & Shikohabad

I,Soni Kumari,W/o0 Sandeep
Kumar Patil,R/0 37D,BB Block,
Janakpuri,Delhi-110058,have
changed my name to Soni
Kumari Patil.

Authorized Officer
ICICI Bank leltey

FORM A 0040724795-10

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India

I,Pawan Kumar Kapoor,S/o
Praveen Kapoor R/0,D-

P NORTHERN RAILWAY

T T e e e

1. |Aushority under which Corporabe Debtar is | Registrar af Companies, Deth
_iwn:rpu'a‘.eﬁ ! registened
Corporate |dentity Mo, § Limiled Liablity
| eentification No. of Corparate Delilor
.| Aodress of the 'e-glslﬂfed office and
\principal office (i any] of Corporate Debior
. Hrzakancy commancament date in

First-Floor Flat.No-102 Jamia-
Nagar,New Delhi-110025,have
changed my name to Aisha
Begam Permanently.

0040724795-8
I,Megha Suri,w/0 Atul Suri,R/0

recavery of Rs., 77,70,308.28/- [Rupees Seventy Seven Lakh Seventy Thousand Three| | 1o : . ! i
Hundred Eight And Twenty Eight Paisa Only] and further interest and other expenses it ahatsay Applications are invited under IENENCY hagitin Fieass K Lok Pusie) Segikie. 2K h1a4g/:r,,sl_(::<miGNa;ge;rr,]Delhi- ],i
thereon till the date of realization, due to SMFG India Credit Company Limited (Formery A "'”"'"'I:I” _'_f"'“"" FOR THE ATTENTION OF THE CREDITORS OF 110092,have changed my i
Fullerton India Gredit Company Limited) Secured Greditor from the Borrowers and scheme of M/s. BEE K BEE PRINTS PRIVATE LIMITED name to Pawan Kapoor. i
Guarantor(s) namely 1. ARUN KUMAR TIWARI 2, RAM NIWAS TIWARI 3, SHANTI DEVI 'One Station One Product' for setting up RELEVANT PARTICULARS 07917950 i
4, ABHIEHEK KUMAR TIWARI LOAN ACCOUNT NUMBER(S) # 211101311125055. . - ; i i f
The Reserve Price will be of Rs. 75.00,000/- (Rupees Seventy Five Lakh Only) andthe| | A- Stall at: Hazrat Nizamuddin, Samalkha, Sonipat & P E:; ::;EE: TEE — ;.q.r; ?::3! BEE PRINTS PRIVATE LIMITED I,Aysha,W/o Mohd Ishaq,R/0 E
earnest money deposit will be Rs. 7,50,000/- (Rupees Seven Lakh Fifty Thousand Ganaur stations. m Imperial apartment,Upper ;E

|

- [

Only}. The last date of EMD deposit is 09.05.2024.

For further details please contact at Ameen Kumar ameen. kumar@fullertonindia.com
+91 8685987810 & Harmani Jolly Harmani.Jolly@E@iullertonindia.com +91
8655901470.

Description Of Immovable Property: A PROPERTY RESIDENTIAL HOUSE ALONG WITH
STANDING STRUCTURE ADMEASUIRING EAST 27 FEET, WEST 27 FEET, NORTH 32 FEET, SOUTH

B. Trolley at: Jind, Jakhal, Narwana, Tohana, Mansa, Badii, | |
Palam, Delhi Safdurjung, Shivaji Bridge, Tilak Bridge, | |4
Muradnagar, Partapur, Deoband, Tapri & Julana stations.

» The period for setting up of stall at Samalkha, Sonipat &
Ganaur station per spell will be 90 days.

|UT4854DL1933PTCO5 68T

=
Tl e e =

FREEC B s W o T LT PR PR
=7

(=]

|G-2, East of Kaiash, New Delhi-110065

— W W

151042024 (Copy of order recaived on 18/04/2024)

=

J2 FEET HAVING TOTAL AREA 864 30. FEET. | E80.29 50 MTRS HAVING TOTAL COVERED AREA . Th iod f i to Troll t stat i di (raspect of Comarale Debtor i 73-C.J and K Pocket.Dilshad
1062 S0FT1.E98.60 SONTRS, BEARING ITS PRESENT MUNICIPAL PROPERTY KHATA NO.1307 e period for setting up to Trolley at stations mentioned in | |- 0 C e T2 73-C) and K Pocket,Dilsha .
(OLD RO.436E), SITUATED AT, 37 CIVIL LINES RODORKEE PARGANA ,TEHSIL ROOEKEE, DIST (B) above will be 30 days per spell. || mesolution process _ change’d my name tc’) Megha t

SUGGAN SING ; NORTH: HOLISE OF BRIJPAL; SOUTH: PROPEATY A8 . SHARMA

For detziled terms and conditions of the sale, please refer to the link provided in Fulkerion
India Credii Company Limited/Secured Craditor’s website ie. www.smigindia.com /
 hitps.//smigindia.auctiontiger.net.

Flaca: Hardwar Date: 20.04.2024 a0y-, Authorised Officer.
SMFEG India Credit Company Limitediformesty Fullerton India Gredit Go. Ltd.)

insolvency professional acting as Interim | Rieg. No.: IBELRA-001/1P-P-020722020- 302113213

| Rastlution Prodassianal | AFA Valid upte: 13.09.2024
.| Address & email of the mierim resolution | B-29, LGF, Lajpat Nagar 1|, New Delhi- 110024
professicnal, &s registered with the board | E-mail : caakhilahua@gmail.com
11| Address and e-mal fa be used for B-23, LGF, Lajpat Nagar U, New Delhi-
| comespondence wih the Interim E-mail : cirp. bxbEiamail.com
| |Resdlution Prafessicnal _
11.| Lastdate for submission of claims N2i052024
12 | Classes of crediors, #any, under clause [} | Mol Applicabie
al sub-section (64} of secion 21, esceraingd
| by the Inlerien Resolulian Professional
Margs of i r-sdnen“n. professionals dentiied| Mot Applicable

90 act a5 authorised represeriaive of crediors
| inaclass e names foreach class)

rate of Rs. 2000 for each spell of thirty days and for NSG 4
(Palam & Ganaur) NSG 5 (Jind, Jakhal, Narwana, Tohana, | |3
Mansa, Tapri, Julana, Samalkha, Badli, Shivaji Bridge, Tilak
Eridge, Muradnagar, Deoband & Delhi safdarjung) & NSG 6
(Partapur) registration fee will be charged @ rate of Rs.
1000 for each spell thirty days.

* The following are the eligibility criteria for participant viz.

a) Holder of Artisans/Weaver |D card issued by]| |
Development Commissioner Handicraft, Development] ¥
Commissioner Handloom, or by the requisite state/Central

0040724795-11

1,0m Parkash,s/o Govind
Ram,R/0 JB 18-C, LIG
Flats,Hari Enclave,Hari
Nagar,Delhi-110064,have
changed my name to Om
Prakash Meena, permanently.

0040724765-9

T

R A

FORM NO. NCLT. 3A
BEFORE THE HON'ELE NATIONAL COMPANY LAW TRIBUNAL,
AT NEW DELHI
COMPANY PETITION NO. CP (CAA) NO. 21 OF 2024
CONNECTED WITH COMPANY APPLICATION NO. CA (CAA) NO. 13 OF 2023

IN THE MATTER OF SCHEME OF ARRANGEMENT OF

B m——

SS3IA

S e S e Government Authority. 114, (a) Relevant fams and [ {5) Wb link: hitpss-ibbi gov. inhamel cownioads
g ' (b Diatals of sutharized rapresentzies
__ APPLICANT NO. 1/ TRANSFEROR COMBANY NO. 1 b:l Individual artisans/weavers/craftsmen enrolled/ ! lla'e siailable ot pr

AND
BIRDIE & BIRDIE REALTORS PRIVATE LIMITED
.- APPLICANT NO. 2/ TRANSFEROR COMPANY NO. 2
AND
FORTIS HEALTH MANAGEMENT (EAST) LIMITED
... APPLICANT NOQ. 3/ TRANSFERQOR COMPANY NO. 3
AND

registered with Tribal Cooperative Marketing Development
Federation of India Limited (TRIFED)/National Handloom
Development Corporation (NHDC )/KhadiVillage Industries
Commission (KVIC)/ associated with Social Organizations,
State Gowvt. bodies and associated with registered micro
enterprises on the Udyam Portal of the Ministry of MSME

 Motos is fierebry givan that the Naticnal Ccmﬁany Law Tribunal has andered e commancement of a
corparate insclvency resoluSion process of Mis. BEE K BEE PRINTS PRIVATE LIMITED on 15004/ 2024,
The crediiors of Mis, BEE K BEE PRINTS PRIVATE LIMITED, are herety called upon to submit their
claims wilh proat an or besare 02002024 tn the inlerim resolufion professional at the address menfioned
aganst entry M. 10,

The financial crediors shal submii theirciaims with procf by elecironic means only. Al other credilors may
b the clgims with proafin person, by post or by elecionic means

TR W TR e a

FORTIS CANCER CARE LIMITED

Submessian af fal isleadi of clasm shall ct Itias. 1
...NON - APPLICANT/ TRANSFEROR COMPANY NO. 4 and NGOs etc. p e Akl ,,f,fj';
AND : . _ : e : - ;
FORTIS HOSPITALS LIMITED ]'_ S o b Rotliote d SF Place: New Deih Regn. No.: IBEVIPA-D01/18-P-0207 22020- 202113213
... APPLICANT NO. 4 TRANSFEREE COMPANY Minister's Employment Generation Programme;). 2 i
NOTICE OF PETITION d) I'-.-'Iargmahzed orweaker sections 1:'f5':":"|'Et'-"'r' Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur,

&) No separate logo shall be allowed.

« The applicant will have to submit an undertaking to the
Station Superintendent indicating that no activity would be
undertaken to adversely affect the train operations,
passenger safety and image of the Railways.

« Application should be addressed and can be submitted to
Station Superintendent at station by the applicant till 15:00
hrs of 26.04 2024, which will be opened on same day.

& petition under Sections 230 - 232 read with the Companies {(Compromizes,
Arrangements and Amalgamations) Rules, 2016 and other applicable provisions of the
Companies Act, 2013 (“the Petition”), seekng sanchion of the proposed Scheme of
merger by abserption between Fortis Emergency Services Limited [CIM:
UR3000DL200SPLE 185856] (‘Transferor Company No. 1), Birdse & Birdie Realtors
Frivate Limited [CIN: U454000L2008PTC173959] ("Transferor Company No. 27, Fortis
Health Management (East) Limited [CIN: U85190DL2011PLC217462] (‘Transferor
Company Mo. 3') and Forlis Cancer Care Limited [CIN: USSTT0HRZ0TTPLLOE4071)
(‘Transferor Company MNo. 4') (collectivaly the “Transferor Companles’) with Fortis

JJANA SMALL FlNANCE BANK Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.

{ schecuied commercial bami| Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005.

DEMAND NOTICE UND ON 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging

your immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance
Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest
(Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount
mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Hospitals Limited [CIN; US30000L2009PLC222166] (Transferee Company') and their N B Coan A i Date of NPA

respective shareholders and creditors (*Scheme') was presentad by the Applicant) | Station Superintendent will make priority roster of all Sr. Co-Baonrlr%\?ver/oGrL%‘:’:rrnltorl oar;lo.c goun Details of the Security to be enforced 8? Igec:nand G DU

Enxmﬁ:’g rtl’;"t‘ni*;:ﬁg;r’r? E"?i:‘f%f::I""'E;'::ﬁl”;;ﬁ:;?;ﬂﬁi:ﬁ”:rﬂgi;ifgﬁ; approved participants and priority will be established gl Mortgagor Loan Amount Notice date| '™ RS-/ason

_.F : ; s Er ; n et through a draw of lots conducted at the station in the 1 ' Details of Secured Assets: Part-'A’ - Hypothecated Moveable Assets: First

the same is fixed for hearing before the Hon'ble MCLT Delhé bench on 31st May 2024 1) M/s. Babulal, Prop. Loan Account C , L : : Rs.2.20.307/-

(Friday). The Applicant Companies have their corporate office 2t Tower A, Unitech | | presence of all approved applicants by the Station Manager Babu Lal Eletricals No a:j‘gg:oﬁ’é :tl)ltssmy\f[hrgabtﬁgi?wlgsasn;jr :rtr?i(sj;smo}r;ﬁebggrlrﬁspgn ;?‘éowsagigi‘;:;vg?é? Date of NPA (Rup,ee; Two

B S Lt e B X o B Pk s acod b [ F9RtonaICMIandacminaled Financs repressntaiie. Represented by fs | 3020041000053 Babulal Electricals, House No.3/4, Near Sheela Mata Mandir Sheetla Colony] ~02,04,2024 | Lakhs Twenty

.ﬁp;li:a;ﬂ Ecrﬁpaﬁles' e onisaicn -t e helio: iantarian s and the - Herbla « The One Station One Product scheme shall be governed proprietor Babu Lal & Village Gurgaon, Near Shiv Vatika, Haryana-122001. Thousand
r S i s/ tauthori by Railway Board's Commercial Circular No. 12 of 2022 and ’ Part-B": Mortgaged Immovable Property - Schedule Property - Property  Demand

I 'hri::h;'[:':gel 'E_'Inhr'fs'h:;r :ﬂ!?ﬁ;ﬂ;ﬁ b:s';;?g:]f or hﬁﬁ;“ﬁﬁﬁi%mz‘fg y : y : i w i 2) Mr. Babu Lal 30209440000282| "petails: House No.1124, Area Measuring 20 Sq.yards, Covered Area 350 Sq.ft. . Three Hundred)

:ﬁ'ucalle& E:nl:lll;"rhe II-!-:I:un'I:lIE Tribunal rot Iatj: than two |£|a s before ::Ilfel-:lam ‘i:e-:lp[u;l1I:|e DQ Olaeves {EEPEEHUEJF HUElll.ah .E s .we Elte'w'lr? ol (Borrower), Loan Amount: | situated at Village Gurgaon, 8 Biswa, Laldora (Abadi Deh), Tehsil & Jila Gurgaon Notice Date: and Seven

e is ot il uppme}lme etz ~gmﬁds o railways.gov.in & URL: hitps./findianrailways.gov.inrailway 3) Mrs. Santosh Devi Rs.2,50,000/- gagard N(ligam Igaur?aclgzn. tngng? byd M1r§ F?a%osl: aevi, V\}’</.°h Mr.L B|a1%u||:1| 18.04.2024 | Only) as on

apposition of a copy of hisfher affidavit shall be flad with the Hon'bla Tribunal at Block No. | | Poard/uploads/directorateftraffic_comm/Comm_Cir_2022/ (Guarantor) Rs.62,000/- Ng:‘trl:: ?—Iouassé ofal\s;léngﬁ? 1‘1 ot S:I)thjtﬁ ouse SSI?a.n ! 12“;5 ishan Lal-19 . 14-04-2024

3, Ground, 6th, 7th Floor & &th floor, C.G.0. Complex, Lodhi Road, New Delhi — 110003

and a copy thereof shall be fumished on the Applicant Companies” advocates at the
addrezses mentioned below, aleng with the aforesaid notice of apposition.

Acopy of the Petiion will be furnished by the undersigned to any person reguiring the same

o payment of prescribed charges for the same.

! . Sanjeev Kumar Sharma, Vaibhay Kakkar,

EEE:_ t;:ﬂzgt;;:“ WA, Shek Arunav Guha Roy, and Siddharth Jain

! Advocales for the Applicant Companias

Address: Saraf & Pariners Law Offices, FC =10 & 11,

Sector 164, Film City, Moida - 201301 Email: arunav.roysarafpartners.com

f-‘inanc]'.' ; ep.‘ .in

OS0OP%20Policy.pdf & https://indianrailways.gov.in/
railwayboard/uploads/directorate/traffic_comm/Comm_ Cir

_2023/CC%20%2009%200f%202023. pdf
« For any queries applicant may contact Station

Superintendent or CMI of the respective stations.  11ap0024

serving Customers With A Smile

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate
amount as shown in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable
in relation to the respective loan account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other
amounts which may become payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for
enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prejudice to such rights and
remedies as are available to Jana Small Finance Bank Limited against the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law,
you are further requested to note that as per section 13(13) of the said act, you are restrained/ prohibited from disposing of or dealing with the above security of
transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Date: 20.04.2024, Place: Delhi NCR Sd/- Authorised Officer, For Jana Small Finance Bank Limited

New Delhi
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Mo. of shares| No.of (% To| Total No.of | % To| Proport- | Allocation per| Allocation per | Ratio of Ratio of Humber of Total no. | Surplus/ 1173000 1 0.01 1173000 0.21 | 1246.3 | 1246 000 1 1 ) 1 1246.32
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annoog i 0.01 000000 0.16| ©56.3 356 %000 i} { 0 i 056,26 The CAMN-cum-allotment advices and/or notices will be forwanded to the email id's and address of the Apgplicanis as registered with the depositories / as filled in the application form on or
anE00n i 0.01 00000 06| o504 350 000 i i 0 i 050 44 beafora April 19, 2024, Fortier, the instructions b Salf Gartified Syndscate Banks for unblocking the amount will process onor prior o Aprd 19, 2024, In case tha same is not received within
12000 1 0.01 912000 0161 oEoO 060 3000 0 1 0 0 oRo 01 | 10 days, inwestors may contact at the address given below. The Equity Shares allocated to successiul applicants ane being credited to their beneficiary accounts subject to validation of the
B15000 7 007 1BA0000 0331 19444 477 3000 i 7 T 3000 |-1085.61 mcﬁgt‘ﬁtﬂl_i;ﬂ;h the depositories concerned, The Company is taking steps to get the Equity Shares admitted for trading on the BSE SME within thrae worléng days from the data of the
; L8 o * IssUE,
gggggg 11 gg; E?'?EI?E:I;I?]EIIJ g;; HE'IJ?E.-I:] 3313 :333 ? | _11 E EAZE]IZIEI ggg;: Mote: All capitalized terms wsed and ot defned hessin shall have the respective maanings assignad io them in the Prospectus dated Apal 03, 2024 ["Prospectus”)
| 030000 | 3 | 002[ 2617000 | 050] 299371 [ 9% 3000 1 | 3 B i 3000_| 692 INVESTORS PLEASE NOTR
242000 1 0.01 42000 0.17] 1000 100 000 0 1 J] 1] 1000.33 The detalls of the alitiment mace would alse be hosted on the website of the Registrar to the ssue, SKYLINE FINAMCIAL SERVIGES PRIVATE LIMITED at www.skylinerta.com. All fufure
054000 Z 0.01 1003000 034 20273 1014 3000 1 z 1 2000 a7z 74 correspondence in this regard may kindly be addressed to the Registrar to the Issee quading full name of the First! Solz applicants, serial number of the Application Form. number of shares
DROOO0D 1 0.01 a60000 017 10200 1020 3000 0 . i 0 0 1020.0H applied fos and Bank Branchwhera the application had bean odged and gayment datails at the addrass of the Ragistrar given below:
SE3000 2 0. 1026000 034 20464 1023 2000 1 5 z 1 000 353 61
575000 1| 0.01] 975000 | 047 10359 | 1036 3000 0 : 0 0 | 103594 R SKYLINE FINANCIAL SERVICES PRIVATE LIMITED
081000 1 0.0 951000 0.17] 10423 1042 3000 ) 1 0 0 104232 n e O-1534, 1st Fluu.r. Okha Industrial Area, PME-E-l: Mew Deelhi = 110020, India  Tel. No.: '!'|:|.1 1-40450193-187
OoE000 1 0.0 998000 018 10583 1058 3000 0 1 0 0 1058, 26 F r & R h‘_,“ o Email: ipo@rskylinerta.com Website: www.skylinerta.com Investor Grievance Email: grievancesi@skylinerta.com
888000 : 0.01] 1988000 | 0.36] 21229 1061 3000 1 2 1 3000 | 87711 : Contact Person: Mr. Anu| Kumar SEBI Registration No.: INROOG003241
1002000 3 .02 3006000 053] 31933 1065 000 1 3 1 000 103.60
1020000 | 1 | 001l 1020000 | 048] 10838 | fosa | apon 0 £ 0 0__ [ 108376 For Groeshitech Venlares Limiled
1032000 2 0.01] 2064000 | 0.37] 2193.0 1087 3000 1 2 1 3000 | -B06.99 On behall of the 5“:":' ;L“”;L“fl:::
:g;ﬁg ;15 g E‘IIIL 2100000 | 037 22313 1116 000 1 2 i 000 -T6E. 74 Place: Varanasi, Uttar Pradesh Chairman & Managing Directar
| 1056000 | 019] 11220 1122 000 0 1 0 0 1122 Date: April 19, 2024 DIN: -DBEESE05
1077000 I 0.01] 1077000 | 019 11443 1144 3000 0 1 0 i 114432 :
1088000 1 0.01)  10BEOO0 019 11539 1154 3000 1] 1 0 0 1153.848 THELEVEL DF SUBSCRIFTION SHOULD NOT BE TAKEMN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF
1092000 2 001 2184000 038 23205 1160 3000 1 2 1 2000 570 4% GREENHITECH VENTURES LIMITED.,
1088000 1 0.01| 10950010 0.20) 11666 1167 000 i ! 0 i 1166.63 Greenhitech Ventures Limited is proposing, subject 1o market conditions, public issue of its equity shares and has fiéad the Prospecius with the Registrar of Companies, Kanpur. The
1113000 i 001} 1113000 | 0.20| 11826 1183 3000 i i | i] i 1182 57 Prospecius is available onthe wabsite of SEBI atl www.sebd.gov.in, the website of the Lead Manager atwww. beelinemb.com, website of the BSE atwww, bseindia.com and website of Issuer
1134000 1 o1l 1134000 020 12049 1205 3000 0 1 | 0 i 1204 .88 Campany al waew.greantstechong, Investors shoubd note thal investmeant in Equity Shares involves a high deares of sk For details, investoers shall refer to and raly on the Prospecius
1149000 1 go1l 1949000 020 12208 1291 000 0 1 0 i 120,82 including the section tilled “Risk Factors® beginning an page 20 of the Prazpactus, which has been filed with RDE, The Equity Shares hava nod bean and will nof ba registared under the U5
1153000 1 goil 1152000 0| 17240 1924 000 0 1 _ 0 0 122401 aecurities Act (the "Securities Act') or any state secusties law in United States and may not be Issued or sold within the Uinited States or o, or for the account or benefit of, LS, persons® (as
1167000 a 001 2334000 0.42| 24781 1240 3000 1 o | . 3000 53011 defined inthe Fegulation S under the Securities Act), except pursuant to an exemption from, or in a transaction not subject to the registration requirements of the Securities Act of 1933,
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